
Factual Report in the matter of Hemraj Meena V/s State of Rajasthan & Ors. (OA No. 

36/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal 

Background 

In the case filed by Sh. Hemraj Meena V/s State of Rajasthan & Ors. before the Hon’ble 

National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Hemraj Meena 

has raised the issue that Respondent No. 7 is undertaking large scale illegal construction 

activity just about 95 meters from Nahargarh Wildlife Sanctuary and within the notified 

Eco-Sensitive Zone of Nahargarh Wildlife Sanctuary in Khasra No. 127, 128,128/1, 129, 

130, 131, 131/2, 72/1021, 72/971, 72/972 recorded as type Barani and Khasra No. 1028 

and 481 recorded as type Resort and Khasra no. 131/1 as typed Farmhouse and Khasra 

no. 480 as type Banjar and Khasra no. 478 as type Jaw of Village Harwar, Tehsil Amer, 

District Jaipur. It is also alleged that the construction activity is happening in village 

Harwar, which is listed in the list of villages coming under Eco Sensitive Zone of NWLS 

and is in violation of the ESZ Notification 08.03.2019 under Section 3 of Environment 

(Protection) Act, 1986 and Rule 5 of Environment Protection Rules.  

Order 

Hon’ble NGT Central Zone Bench passed an order dated 26.03.2025 which inter-alia says 

as under:- 

“1. The grievance of the applicant are illegal construction activity within the 

notified Eco-Sensitive Zone of Nahargarh Wildlife Sanctuary at Aravalli ranges in 

Amber hills, Jaipur district of Rajasthan. The construction is happening in the 

village Harwar which is listed in the list of villages coming under Nahargarh 

Wildlife Sanctuary’s Eco Sensitive Zone. The construction activity therefore is in 

violation of the ESZ Notification dated 08.03.2019 issued for Nahargarh Wildlife 

Sanctuary by MoEF&CC under Section 3 of Environment (Protection) Act, 1986 

and Rule 5 of Environment Protection Rules. The act of construction in Eco-

Sensitive Zone is in violation of Environment (Protection) Act, 1986 and orders and 

directions passed by this Hon’ble Tribunal and Hon’ble Supreme Court in several 

matters and further that the Respondent No. 7 is undertaking large scale 

construction activity just about 95 meter from Wildlife Sanctuary and within the 



Eco-Sensitive Zone in Khasra No. 127, 128, 128/1, 129, 130, 131, 131/2, 72/1021, 

72/971, 72/972 recorded as type Barani and Khasra No. 1028 and 481 recorded 

as type Resort and Khasra No. 131/1 as typed Farmhouse and Khasra No. 480 as 

type Banjar and Khasra No. 478 as type Jaw of village Harwar, Tehsil Amer, 

District Jaipur, Rajasthan. 

5. We deem it just and proper to call a report on the report on the matter in 

issue, in present application, from a Joint Committee consisting of :  

a. One Representative from the Principal Chief Conservator of Forest, 

Government of Rajasthan (Rajasthan) 

b. One Representative from the District Collector, Jaipur (Rajasthan) 

c. One Representative from the Rajasthan State Pollution Control Board, 

Jaipur (Rajasthan)  

6. The Committee is directed to visit the site and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support.  

Field Visit 

The State Board being Nodal Agency in this matter, sought the nominations from 

departments involved in the committee constituted by Hon’ble NGT and 

following officials were nominated: 

(i) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur. 

(ii) Sh. Bajrang Lal Swami, Sub-Divisional Officer, Amer, Jaipur. 

(iii) Smt. Pooja, Regional Officer, Rajasthan State Pollution Control Board, 

Jaipur (North) 

Copy of the nominations are enclosed and collectively marked as Annexure-1. 

The committee decided to visit the site on 20.05.2025 for the purpose of taking 

ground observations and analysis of official records of the Hotel Activity. It is 

pertinent to mention that the petitioner was also contacted telephonically to be 

present during the visit but he did not show up. 

 

Observations 

During field visit and on perusal of records, it was observed that: - 



(i) Matter is related to the unit M/s Grand Hayatt promoted by M/s Gurnani 

Hotels Private Limited which is under construction at Khasra No. 72/971, 

72/972, 72/1021, 127, 128, 128/1, 128/1023, 129, 130, 131, 131/2, 478, 

480, 481, village- Harwar, Tehsil-Amer, District- Jaipur,  which was visited 

by the joint committee members. 

(ii) As per the categorization of the State Board, Hotels (3 Star & Above) 

and/or Hotels having 100 rooms and above are covered under Red 

category. The unit has submitted application dated 03.02.2023 for 

obtaining Consent to Establish under the provisions of the Water Act, 

1974 and the Air Act, 1981, which was granted vide State Board’s letter 

dated 12.05.2023 for hotel activity for 409 rooms. Copy of the Consent to 

establish dated 12.05.2023 is attached and marked as Annexure-2. 

(iii) The total built up area of the unit is more than 20,000 Square Meter (As 

per the approved map total built up area is 78,810.48 Square Meter) and 

as per the provisions of the EIA Notification dated 14.09.2006 the unit 

requires to obtain Environmental Clearance.  The unit has obtained 

Environmental Clearance under the provisions of the EIA Notification 

dated 14.09.2006  vide SEIAA letter dated 27.05.2022 for Gross Bilt up 

Area  78,810.48 Square meter. The copy of EC is attached and marked as 

Annexure-3. 

(iv) During the committee visit, the unit was found under construction phase.  

(v) It was reported by the representative of Forest Department that unit’s 

premises falls outside the forest boundaries and also outside the 

Nahargarh Wild Life Sanctuary notified on 22.09.1980 and outside the ECO 

Sensitive Zone notified on 18.03.2019 of the Nahargarh Wild Life 

Sanctuary. As per the Distance certificate issued by DFO, Wildlife (Zoo), 

dated 14.02.2022, distance of the unit from boundary of Nahargarh Wild 

Life Sanctuary is 4.0 Km (approx.) and from Eco sensitive Zone of the 

Nahargarh Wild Life Sanctuary is 400 meters (approx.). Distance certificate 

issued by DFO, Wildlife (Zoo) dated 14.02.2022  is attached and marked as  

Annexure- 4.  



(vi) It is also noteworthy that, the work related to defining the boundary of 

Nahargarh Wildlife Sanctuary is under review by the State Forest 

Department as the matter is sub judicial in  E.A. No. 06/2024  in O.A. No. 

97/2022, Kamal Tiwari V/s Union of India & Ors pending before Hon’ble 

NGT, CENTRAL ZONAL BENCH, BHOPAL. 

In this regard, as per the representative of Forest Department, meetings 

were convened under the chairmanship of Principal Chief Conservator of 

Forests and Chief Wild Life Warden, Rajasthan, Jaipur on 07.01.2025, 

21.01.2025 and 26.03.2025. 

(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025 and 

26.03.2025  are enclosed and marked as Annexure- 5). 

(vii) As the unit falls outside the ECO Sensitive Zone notified on 18.03.2019 of 

the Nahargarh Wild Life Sanctuary, therefore, does not require to obtain 

Wild Life clearance from NBWL. 

Conclusion 

(I) The unit is under construction outside Forest area and outside of the 

Nahargarh Wild Life Sanctuary and outside the ESZ of the sanctuary. 

(II) The unit is under construction after obtaining valid consent to establish from 

the State Board under the provisions of the Water Act, 1974 and the Air Act, 

1981 for the hotel activity for 409 rooms. 

(III) The unit has obtained Environmental Clearance under the provisions of the 

EIA Notification dated 14.09.2006 vide SEIAA letter dated 27.05.2022. 

(IV) As the unit falls outside the ESZ of the Sanctuary, therefore, does not require 

to obtain Wild Life clearance from NBWL. 

Enclosures 

(i) Office Order dated 01.05.2025 issued from District Collectorate, Jaipur 

nominating Sub Divisional Officer, Amer. Letter dated 25.04.2025 issued from 

Forest Department nominating DCF (WL), Zoo, Jaipur and office order dated 

17.04.2025 issued from RSPCB appointing RO, Jaipur (North) as OIC in the 

case.   (Annexure-1). 

(ii) Copy of the Consent to establish dated 12.05.2023 (Annexure-2). 



(ii)

<br>

The copy of Environmental Clearance dated 27.05.2022 (Annexure-3).

<br>

(iv) Distance certificate issued by DFO, Wildlife (Zoo) dated 14.02.2022 regarding

<br>

(v)

<br>

distance of the unit from boundary of Nahargarh Wild Life Sanctuary and

<br>

from Eco sensitive Zone of the Nahargarh Wild Life Sanctuary (Annexure- 4).

<br>

Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025 and

<br>

26.03.2025 (Annexure - 5).

<br>

(vi) Photographs taken during the field visit (Annexure -6).

<br>

(Pooja)

<br>

Regional Officer,

<br>

Rajasthan State Pollution

<br>

Control Board, Jaipur

<br>

(North)

<br>

Bajrang Lal Swami

<br>

SDO, Amer, Jaipur

<br>

(Vijay Pal Singh)

<br>

Deputy Conservator of Forests,

<br>

Wild Life (Zoo), Jaipur.

<br>



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800    e-mail : member-secretary@rpcb.nic.in

Helpline No.: 0141-2716877
No. F.10 (733) RPCB/Legal/NGT/2025/            Date: 

Regional Officer,
Rajasthan State Pollution Control Board, 
Jaipur (North)
Mobile No.: 7073581777
Email: rorpcb.jaipur@gmail.com

Subject – Regarding the Hon’ble National Green Tribunal (CZ), Bhopal order dated 26.03.2025 passed in

Sir,
                With reference to above subject matter, it is to inform that the Hon’ble NGT (CZ) Bench, Bhopal
has passed an order dated 26.03.2025 and directed inter-alia as follow:-

5.  We  deem  it  just  and  proper  to  call  a  report  on  the  matter  in  issue,  in
present  application,  from  a  Joint  Committee  consisting  of:
  (i) One Representative from Principal Chief Conservator of Forest, Government of Rajasthan

            (Rajasthan)
(ii)  One  Representative  from  the  District  Collector  Jaipur (Rajasthan)

            Board, Jaipur (Rajasthan)
6.  The Committee is directed to visit the site and submit the factual and action taken report

within  six  weeks.  The  State  PCB  will  be  the  nodal  agency  for  coordination and  logistic
support.

In light  of the aforesaid order dated 26.03.2025, you are hereby nominated as member of the
committee as well as Nodal officer on behalf of the  Member Secretary, RSPCB with the direction to ensure
compliance of the Hon’ble NGT(CZ) , Bhopal order dated 26.03.2025. Copy of the aforesaid order dated
26.03.2025 is being enclosed for ready reference.
Encls-As above  

       (Sharda Pratap Singh)
                                                                                                                     Member Secretary  

Copy to following for information/necessary action –
1. Principal Chief Conservator of Forest ,  Forest Department , Govt of Rajasthan , Aranya  Bhawan

, Jaipur 
2. District Collector, Jaipur, Rajasthan.

                                                                                                                        Member Secretary   

RajKaj Ref No.: 14786456

(iii)  One Representative from the Member Secretary, Rajasthan State Pollution Control

Original Application No. 36/2025 (CZ), Hemraj Meena V/s State of Rajasthan & Ors.

Annexure-1

mailto:member-secretary@rpcb.nic.in



































































